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«lﬁ'“ﬁ P Singh, son of late Shiv Shankar Singh, R/G Blh
Station Colony, Mugalsarai, District Chandauli.
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1. Union of 1India through the Secretary, Railway,

Board Rail Bhawan, New Delhi.

The Director General, Raillway Health Services, Kail :
Bhawan, New Delhi.

The General Manager, East Central Railway, Hazipur. i
The Chief Medical Director, East Central Railway,
Hazipur.

The Divisional Railway Manager, East Central
Railway, Mugalszarai.
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ORDER
Heard Shri A. Rajendra appearing for the applicant
and Shri P.N Rai, learned counsel for the respondents on
admission of this O.A. '

2 The applicant, Dr. D.P Singh is aggrieved of his

) transfer from Mugalasari of East Central Railway to

: |
- Eastern Railway. He has tried to say that in January tl
i 2007 &hag he was transferred to Mugalsarai of E.C.
Railway from Danapur and after 2 or QHEEEESSJGrders were

passed for transferring him from East Central Railway to

Eastern Rallway and now consegquential orders have also
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studying in Class 10. He says, in the circumaﬁﬁﬁiw“;ft;
transfer is bad in law. Complaint has also beeﬁ*? J*;‘-;;c.
that it has been effected in mid of "
session..Shri A. Rajendra has taken me through the
impugned orders and also through the contents of
petition and has tried to say that the transfer in

question, deserves to be guashed.

3. Shri P.N Rali has stated that applicant remained at
Mugalsarai for about 12 years in all and he has been
relieved in the first week of July 2007, so as to enable 1
him to join Eastern Railway. Shri P.N Rai says on the

basis of instructions, that his successor has taken over

the charge in Mugalsarai on 10.7.2007.

4, It is true that transfers of =mployees in mid of |
academic session, should normally be avoided but so say
that transfers effected in mid of session will always be
bad in law, will not be correct. The épplicant TS
senior Doctor and he has been shifted to another
Railw»aygf\ Orcders for shifting were initially passed on
£3.3.2007, and consequential orders were passed in June
2007. Ne doubt, he appears to have some family problems
but that alone will not be a good ground to interfere
with the transfers in question. If the applicant has any
grievance, such as family problems, he may put the same
before the Authority concerned and it will be for the
Authority tec consider the same sympathetically, as wife
of the applicant is said toc be a mental patient.

5. In the matters of transfer of Govt. servant and
Railway servant, Courts or Tribunals normally do nﬁt
interfere unless breach of statutory Rules is shown 9‘@;

unless it is shown to be penal in nature or .'L";* fbu;td% i:wg
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for the applicant is that he should p-u.’ei his g:riev.anc.e
pefore the respondent NO.1 and it will be for the
respendent Ne.l, to consider the same anﬂﬁi“”gg'“ tabl

araers.

6. So the O.A. is finally disposed of with a difeaﬁiﬁﬁ;;:

that in case the applicant gives self contained
representation to the respondent NO.1l, within a psriod
of 15 days from tecday, the respondent NO.1 will consider
the same sympathetically, keeping in view the alleged
mental ailment of the wife o©of the applicant and pass
suitable orders and if possible to accommodate him. This
shall be done, within a pericd ©f one month from the

date the representation is so received.

No costs.,

Vice-Chairman

Manish/-




